. Counsel for the applicant
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DA,357/96 | - dated ' 18-3-96

Betueen
Mr, E. Srinivsa Rao "+ Applicant
énd

1. The Chief Post Master General
AP Circle, Hyderabad

2, The Post Master General
Uisakhapatnaqﬁgegion
\isakhapatnam - 3

3. The Director of Ppostal Services

Visakhapatnam Regionly
Visakhapatnam ~ 3

4, The Supdt., of Post Offices
Kakinada Division, Kakinada : Respondents

E.S.R. Murth

*e

V. Bhimanna!
Addl. CGSC

Counsel for the mspondents
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CORAN
HON. MR. JUSTICE $.G. CHAUDHARI : VICE CHAIRMAN

HON. MR. H. RAJENDRA PRASAD: MEMBER (ADMN )

BENCH

y; Advaocate
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Judgement

( As per Hon, Mr, Justise M,G, Chaudhari, V.C. )

* Heard Sri E.S5.R. Murthy, for the appllcant and Sri

' Bhlmanna, for the respundents.

2. A disciplinary inquiry was held against the applicant
uﬁper'the PAT EO Agents {Conduct and Appeal) Rules, 1964

on Wo charges as detailed in the Statement of Articles of

‘Charge. An inquiry was held by the Inquiry O0fficer, The

applicant parﬁicipatad at the inguiry. After considering the

evidence adduced at the inquirmy and the explanatign of the
RN

applicant as well as his cohtentions, the Inquiry Officer e

wpheld the charges proved, It may be mentioned that the

Artigls -1 of the charge related to delayed gratuity of

deposit of savings bank resulting in contraovention of

Rule 123 af Rules of Branch OfFfice, whi€éh was a misconduct
under Rule 17 of PUT ED Ageats (C&A) Rules, 1964 amd the
asecond charge related to the delayed gratuity of felephone
revenue collections resultihg in violation of Rule 174'of
B.0., Rules and misconduct under Rule 71 of P&T ED;Agents

(C&s) Rules, 1964, The ﬁindings were aceepted by the

.Disciplinary authority, He held that both the charges

stand proved and are of a serious<nature and therefore he
I adplecanl ™ T
was not considered to be competent person to ba retained

in Government service, Accordingly, he passed an;order
of removal of the épplicant from service uith immediate - -

effect, That order was passed on 25-1-1995, The-applicant

el

A;A%i,ff’//
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carried an appeal to the appellate authority., The

v obpallate authority by @ reasoned order diamissed the said
‘appeal by order dated 21-7-1995, The applicant seems to
have Piled a second appeal to the Post Mastar Gengral on
20-11-1995 but he has not received any reply therato. Ue,
however, find Prom the movisions of the service ﬁules for
ED StaPP that there is no provision for filing a gacond
appeal, The superior authority mentioned in Rule 16,
however, can revieu ahy order passed in a disciplinary case,
The applicant however has not invoked that jurisdiction and
the second appeal was misconceived. | _ "Hf;\
3, Mr, Murthy, strendously urged that the findings Fimy
recorded by the authorities below are erroneous and have
thus reulted in causing serious prejudice to the applicant,
He alsp contends that there has been violation of ﬁrinciplas
of Natural Justice.
4, We find that the grievances against the findings
which ware made in memorandum of appeal have been duly
considered by the appellate aﬁihority and he has @given
hnf?reasona for sccepting the findinga of the discliplinary
authority, It is, therefore, not possible to® behind
“those findings of fact., Ue also ses8 no g?aund to come to
the conclusion that there has been violation of pridciples
of Natural Justice.
5, Learned counsel further submitted that the.ppnish-

mant of removal Prom service is disproportionate to the

.'.3 ]
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nature of alleged misconduct, Ue regret that we cannot
go into that guestion once we have found that the

inquiry uaé peffectly legal and valid, 1t is well
settled that in such circumstances it is not open] to the
Tribunal togo into the question of o antum of punishment
which has been found appropriate by the lower authority.

6. Thus, we find no merit in the OA and the same is

' -
o

%gjected. /

. .'——"—- - - .
(H. Rajend asad) (M.G. Chaudhari)
Member (Admn.) Vice Chairman

1g MAR 9%

Dated : March 18, 96
Dictated in Open Court
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To
1.

24

4,

5.
6.
7

-l

The Chief Postmaster General,
A.P,Circle, Hyerabad

The Postmaster General,
Visakhapatnam Region, Visakhapatname3

The

Director of Postal Services,

Visakhapatnam Region, Visakhapatnam-3,

The Superintendent of Post Offices,'
Kakinada Division, Kakinada.

One

One

One
ne

DV,

copy to Mr.,E.S.R. Nurthy, Advocate, CAT,Hyd.
copy to Mr,V.Bhimanna, Addl.0GSC.CAT.Hyd.
copy to Library, CAT.Hyd. '
spare copy.
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COMPARED BY APPQOVEL BY

IN THE CENTRAL ADMINISTRATIVE'TRIBUNAL
HYLERABALD BENCH AT HYLERABAD

("l & C l&oJJ Cu«aﬂ,\

THE HOW'BLE MR,JUSTICE
VICE CnAIRMAN

AND

Y - Qmw@&mm%r—d

THE EON'BLE MR ReRANGARATAN s M{A)'

Dated: |%- 2, -1996

. . ORBER/JUIGMENT
M.A/R’A./C.A.NoO.
in
O.a.No. 247 e\Q,
T.A.No. " (w.p.No. )

"Admitted ang Interim directions

issueq.

Allowe

:£dshi sed for default.

- ord ed/REjected.\-f”/’
-__-_- .
" ﬁb.order as to costs. 67//
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